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CENTRAL ADMINISTIIATIVS T.lIBUftAL LUCKNGVJ BENCH
i i

LUCKNOW J
!

O.A .No . 221/92 j
>1

Arjun P r a s a d .. , . .  j ......... Applicant

j
Versus j

ii
Union of India and o th e r s .. . . . . . . .Respond ants.

I
j

H^n’ b le  Mr. Ju st ice  U .C .S riv a sta v a , V.C,
Hon* ble Mr. K . O b a W a .  A.M«

( 3y Mr. Justice U i.C .Srivastava, V . C #)

The a plicant star to "I working as casual
ii

labour since Aurust 1982 4nd -icc orbing to h i m  he
n

rom;;leted 240 lays pervei^r. Soma F.I.Jl. v*?as
j(-i

lodged acairs t him f t hejlping a parson to make 

call unauth arise dly and illegally in Punjab

(
anr! b e  was in p ossessicn J of a .ieciiver h ead and bunch 

of keys which wera recovered by the said com la inant 

and handed ~ver to the splice. Tve applicant was ^

** ■ sent to Jail on 16.4.92 jand he ;:as released on

I
\ bail op 29.4. "2. He was n )t allowed t o j jin h is

'i
duties and acco^di ncl y his services were thus

- J ,f
j

bes# ill^eally tarmin-^tjed and failing to get any
if

relief from the "a artnient, he approached this
I

Tribunal graying that the resron 1 ents be directed
;i
[|

to withdraw and cscel the verbal termination
i!

ocdcr> Without c o n’uejtlng €r.& Disciplinary proceeding
.1

Admittedly a show causs notice has been issued

11
to the arK.licant and the a -■ licant has to subnit '

%̂ s  rarly. No interference at this stage tbs*
I ~ v-"

show ca use notice can! be made. However# in v i e w

of the fact that sh o j c ause notice have already been

|
issued. The respondents will now dispose of the

matter as the refly jhts been furnished within a

f
■pr in cl of m.-nths'ifr om the date o f  communication

J
of this order. .7ith these observations tha 

-i "lie  iifnn, i^ otherwise r1 i sm1ssod. j . S

(\.1) Of. 1.9.02 j


